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I'N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

Cl VI L APPEAL NCS. 5796-5799 OF 2011

JAMER SI NGH AND ORS. ETC. ETC. ... APPELLANT(S)

VERSUS
UNI ON TERRI TCRY, CHANDI GARH ETC. ETC. ... RESPONDENT( S)
WTH CVIL APPEAL NOS. 5800- 5805 OF 2011
ClVIL APPEAL NO. 6402 COF 2011
Cl VI L APPEAL NO. 6403 OF 2011
ClVIL APPEAL NO. 6404 OF 2011
ClVIL APPEAL NO. 7911 COF 2011
Cl VI L APPEAL NOCS. 5482-5484 OF 2012
Cl VI L APPEAL NOCS. 5485-5486 OF 2012
Cl VI L APPEAL NO. 5487 OF 2012
Cl VI L APPEAL NO. 5488 OF 2012
Cl VIL APPEAL NO. 5489 OF 2012
ClVIL APPEAL NO. 5490 OF 2012
Cl VI L APPEAL NOCS. 5491-5495 OF 201S

ClVIL APPEAL NO. 5496 COF 2012
Signature Not Verified

Cl VI L APPEAL NO 5497 OF 2012
Digitally signed by
Ramana Venkata Ganti
Date: 2015.01.15
15:08:56 | ST
Reason:

ClVIL APPEAL NO 5499 OF 2012

ClVIL APPEAL NO 5500 OF 2012
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Cl VIL APPEAL NOCS. 5501-5502 OF 2012
Cl VIL APPEAL NOCS. 5503-5504 OF 2012
Cl VIL APPEAL NCS.5774-5775 OF 2012
ClVIL APPEAL NCS. 9273-9276 OF 2012
ClVIL APPEAL NO 9277 OF 2012
Cl VI L APPEAL NO 9278 OF 2012

Cl VI L APPEAL NO. 3268 OF 2013



S. L. P. (©Q) NO. 25835 OF 2013

Cl VI L APPEAL NO. 4089 OF 2012
ClVIL APPEAL NO. 4091 OF 2012
Cl VI L APPEAL NO. 4090 OF 2012

AND WTH ClI VIL APPEAL NCS. 4087-4088 OF 2012

ORDER
1. Del ay, if any, is condoned.
2. Application(s) for substitution, if any, is/are
al | oned.
3. We have heard | earned counsel for the parties to
the lis.

3

4. We find no good ground to interfere with the
i mpugned j udgnent (s) and order(s) passed by the High

Court. Accordingly, the Cvil Appeals as well as the

Speci al Leave Petition are disnissed. No costs.

.................... cJl.
(H. L. DATTU)
..................... J.
(A K. SIKR)
..................... J.
(ARUN M SHRA)
NEW DELHI ;
JANUARY 13, 2015
4
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RECORD OF PROCEEDI NGS
Givil Appeal  No(s). 5796-5799/2011
JAMER SI NGH & ORS. ETC. ETC. Appel | ant (s)
VERSUS

U. T CHANDI GARH ETC. ETC. Respondent ( s)



WTH C. A. Nos. 5800-5805/2011
Wth C A No. 6402/ 2011
Wth C A No. 6403/2011
Wth C A No. 6404/2011
Wth C A No. 7911/2011
Wth C A Nos. 5482-5484/2012

(Wth InterimRelief and O fice Report)

C. A, Nos. 5485-5486/2012
(Wth Ofice Report)

C. A. No. 5487/2012
(Wth Ofice Report)

C. A No. 5488/2012
(Wth Ofice Report)

C. A. No. 5489/2012
(Wth Ofice Report)

C. A No. 5490/2012
(Wth Ofice Report)

C. A. Nos. 5491-5495/2012
(Wth Ofice Report)

C. A No. 5496/2012
(Wth Ofice Report)

C. A. No. 5497/2012
(Wth Ofice Report)

C. A No. 5499/2012

(Wth appln.(s) for substitution for bringing on record Irs.
deceased petitioner and appln.(s) for c/delay in filing appl.

bringing Irs on record and O fice Report)
C. A. No. 5500/2012
(Wth Ofice Report)

C. A Nos. 5501-5502/2012
(Wth Ofice Report)

C. A, Nos. 5503-5504/2012
(Wth Ofice Report)

C. A Nos. 5774-5775/ 2012
(Wth Ofice Report)

C. A Nos. 9273-9276/ 2012
(Wth Ofice Report)

C. A No. 9277/2012
(Wth Ofice Report)

C. A No. 9278/2012
(Wth Ofice Report)

C. A No. 3268/2013
(Wth Ofice Report)

SLP(C) No. 25835/2013
(Wth Ofice Report)

C. A. No. 4089/2012
(Wth Ofice Report)

of
for



C. A. No. 4091/2012
(Wth Ofice Report)

C. A No. 4090/2012
(Wth Ofice Report)

C. A. Nos. 4087-4088/2012
(Wth Ofice Report)

Date : 13/01/2015 These appeals were called on for hearing today.

CORAM :

HON BLE THE CHI EF JUSTI CE

HON BLE MR, JUSTICE A. K. SIKRI

HON BLE MR JUSTI CE ARUN M SHRA
For Appellant(s) M. Ravi ndra Bana, Adv.
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. K. G Bhagat, Adv.
. Rahul Dagar, Adv.
. Manj u Bhagat, Adv.

Vi neet Bhagat , Adv.
. Ani | Nauriya, Adv.
Sum ta Hazari ka, Adv.

.N.M Popli, Adv.
s. B. Sunita Rao, Adv.

Ni khil Goel, Adv.
. Naveen CGoel, Adv.
. Mar sook Baf aki, Adv.

. Suresh Kumari, Adv.
.Divya Mshra, Adv.
S. L. Aneja, Adv.

.V.K Jhanji, Sr.Adv.
Jyoti Mendiratta, Adv.

5% 55 55 5% 5% 7%

For Respondent (s) Jatinder Kumar Bhati a, Adv.

. Shubham Bhal | a, Adv.
Ri tesh Khatri, Adv.

.Vima Sinha, Adv.
.Rashm Shrivastava, Adv.

M
M
M
M. CGopal Singh, Adv.
Vs
Vs

M. Sudarshan Si ngh Rawat, Adv.
M. T. S. Doabi a, Sr.Adv.
M . Manpreet Singh Doabia, Adv.
Ms. Kiran Bhardwaj, Adv.

Ms. Kamini Jai swal , Adv.

M . Sangram Si ngh Saron, Adv
M. Shree Pal Singh, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER



Del ay, if any, is condoned.
7

Application(s) for substitution, if any, is/are allowed.
We have heard | earned counsel for the parties to the
lis.

Appeal s as well as the Special Leave Petition are
di smissed with no order as to costs, in terns of the signed
or der

(G V. Ranana) (Vi nod Kul vi)
Court Master Asstt. Registrar
(Signed order is placed on the file)



